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Vice-Chairman 

Mem b r 

CEI'TfRAL ADMINISTF'LATIVE TIF.Ji' 	JJAFJrr BEI\EH,GJWAHATI 
/ 	 . 

	

ORIGINAL APPLICATIO'J 	1OF . 

K T).~ .......4PPLICANT(S) 

_vs. 
Union of India &Or3, 	 RESPONDENT(S) 

For the Applicant's) ... 	 Nr.B,KS -jarma 
Mr.S.C. Biswas 
Mr K. Bhatt acharyya 

For the Respondent(s) 	1v1r.A.K.Choudhury, Md14C.G.SC. 

ORDER 

14995 	 Mr.B.K.Sharma for the applicant. 
Mr.A.K.ChoudhuryAdd1,C,G.S.0 for 
respondents. on notice. 

'to 
LeaveLjoin in single applica.- 

tion granteth In view of pending' O.A. 

No.168 of 1995 application admitted. 
Respondents to file written statement 

on or bef öre 13-.11-95. Pending further 

order the operation of the order con- 
7—  0"-~4 ~— 

taini-rig lettefr's dated 26-7-95 and 

31-7-95 is hereby stayed. Liberty to 

respondents, to file show cause and 

seek modificatioadvbsed. Retun-

nable on 13-11-95. 

Adjourned to 13-11-95 



H 
O.A.NO0 	/1995 	- 

8-1-96 
Mr.B.K.-'-' 	::3r the e'.'jl±cant. 

Hr.A.Kddl.C.G,S0C 	 rc..: ents. 

	

djourn 	 .; 1-96 

Liberty to file counter. 

Member 	 Vice-Chairman 
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• 0.A.N0. 19/ /95. 

14 .11 .95 	Mr 3.K.Shârma for the appli- 

cant. 

Mr A.K0ChOUdhUry,Add1..G.S.0  

for the respondents. 

At the request of learned Addi. 

C.G.S.0 time granted for written 

statement. 

• 	 Adjourned for orders to 

81996. 

I1ee 	 Vice-Chairman 
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19296 	
for the app1jCt 

Add1.C.G 	for 

the respondents. To he listed for 

hearing on 25-4-96 
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	 O.A.No. - v . 

25.4.96 

c 

nkm 

Mr A.K. ChouIhury, learned Addi. 

C.G.S.C. is present. 

Mr S. Sarma is present for -Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 

O.A. ready for hearing. 

List for hearing on 7.6.96. 

Mekme—r 



O.ANo.\\S 

7.6.96 	Mr. K.Bhattacharjee for the applicants. 

Mr. 	A.K.Choudhury, 	Add. C.G.S.C. for the 

respondents. 

Hearing adjourned to 25.6.96. 

Member (3) 	 Mernber(,4) 

trd 

25.6.96 	Mr 1.Bhattacharjee for the ppIicant. Mr 
A.K.ChOUdhUrY, Mdl .0 .G. S.0 for the respondents. 

List for hearing on 5.7.96 before Single 

Bench. 

Member 

IM 
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O.A.No.  

5.7.96 	Mr K.Bhattacharjee for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 
Submission 
Jbquagmto of both the counsel heard 

and concluded. Judgment reserved. 

Meniber 



1$ 	 O.A. No. /CJ//91 

OFFICE NOTES 	 l)ATE 	 (XXJRT's OIDER 

12.7.96 Mr.A.K.Choudhury, learned 3d1.C.G.S.C. present 
I 

 and informs that Mr. lCBhattacharjee has some 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken to'). 

Me er 

trd 



O.A.No.191/95 

17.7.96 	 Learned counsel •TVr K.S. Phattacharjee 

for the applicants and le2trned Add!. C.G.S.C., 

Mr A.K. Choudhury for the repondents. 

In the course of submissionl during the 

hearing of this O.A., ilearned counsel. Mr 

Bhattacharjee appearing for the appliants in the 

O.A. had placed reliance 'among others on the 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support of his 

contention that Special Compensatory (R.einote 

• 

	

	 Locality) Allowance is adm:issible simultaneously 

with the Field Service Corcession to. the ciilian 

• employees working under the Military ,Engineerin 

Service: 

	

1) 	Order ,  dated 29.3.1994 in 0.A.No.48(G)/89 

- D.B. Sonar and others -vs- Union of.  . ndia. 

• 	 2) 	Order dated 30.8.1994 in O.A.No.174/ 193 - 

• Satish Ch Omar -vs- Union df India. 

After the hearing was over it was ndticed 

that the order dated 25.4.196 passed by.. the Hon'ble 

Supreme Court in SLP (C No.181) (in Union 

of India and others• --vs- ID.B. Sonar and others) 

arising from order dated 1 ,7.11.1995 of Gu•ahati 

Bench in R.A.No.3/95 • in 9,A.No.48(G)/89 hadi been 

received. This order could not be discusd auring 

the course of hearing. Fjence in àrder to give 

opportunity to the both the sides the O.A. has 

been placed for being spokep to. • 

After hearing the, counsel for the: parties 

it is ordered that the iudnt in the O.A. 1ready 

heard will be delivered after receipt of tne final 

order from the Hon'b!e Supreme Court in the abov 

mntioned SLP, namely, Ulnion of India and other 

-vs- D.B. Sonar and others. . 

• 	 Copy • of the order may be fu $ nishe 

to the counsel for the parties. 

Membe 

nkm 	 .. 	 . 



.' 	 ,- 

o.A.No./,.9c 	P2 
25.6.97 	None present. List for hearing on 6.8.97. 

Member 

nkm 

tLôr,ç5- 

	

20 .8 .97 	Heard Mr K.Bhattacharjee for the 

applicant and Mr .K.Choudhury.learned 

Add! .0 .G.S.0 for the respondents. 

Counsel of both sides have completed 

their submissions. Hearing concluded. 

Judgment re sé rved. 

k- 
Member 

pg 

	

997 	 Judgment and order pronounced. 

Application is disposed of in terms 

of the direction contained in the 

order. I'b order as to costs. 

Member 
pg 
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CENTRAL ADMINISTRATIVE TRUNALGUAHATIWC? 

Date of (der z This the 10th Day of September, 1997 

Shri G.L.Sanglyine.Adniin1strtve Fieraber. 

OAto 	168 of 1995. 

Sri Tikendrajit Bràhta & 23 others . . Applicants 

-Versus- 

H.. 

 

Unio6 of Ina & Ors€ . Responnts 

C.A.No. 183 of 1995. 

Sri Gangdhar Kalita & 18 others 	 . . Applicants 

Versus 

Union of India& Ors. Pespondents 

O.ANo 	184 of 1995 

Sri Baikuntha Das & 14 others 	 . . 	Applicants 

Versus 

Union of. Indib & Ors. 	 . 4 	.Responäer1ts 

O./.No185 of 1995 

Sri P.R.Rajak & 11 others . 	•Ap;:licants 

-Versus- 

Union of India & 0rs espondent. 

O.A.No. .186 of 	191 515, 

Sri. K.K.Choudhury & 26 others 	 4 C
. 7 pp 1i cants  

-Versus- 
Union of India & Ors. . Respondents 

O.ANo. 187 of 1995 

• Sri. Tapeswar Singh & 16 others 	 4 Appiicirt. 

Versus 

Union of India & Ors Rc-spordersts. 

OAmNOe 188 Of 	199. 

Sri. Prem Kurnar Baishyz 	23 othcr 

-. Versus 

Union of India & Ors C 	 C 	kCpZQOflt 

00A.111<0. 	18S 	of  

Sri. Mahendra Kumr D& 	& 21 others 9 	8Appiicarits 

Versus - ) 

• Union of India & Ors. 	 0 • 	.Respoadents 

COfltQ...4 
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O.A. NO. 190 of  

..S' j Nar rndey & 27 other. 	 rti 
:•). .(s 	• 	'. 	VVVV_) 	 V 

 

ii 	I 	t 
ttt%.  

l.Union of.1da' 	:. 	 • • 

represntdbythe Secretary  
the oovt4ofIndia. Ministry of 	 4 Ov  
efence (Eñgineer-in-chief rañh)  

Army Head iarers. New De1hii 	
- 

2.The Chief 1Ej4jneer 	 - 

EasternCoànand. Headquarter .Calcutta 
• 	 -t 	- 	If- 	 j'04 

Garrison Engineer. 	 - 	 . 	- 
859 Engineer Works Section 	- 	- 	I 
C/o 99-  A.P.O. 	 - 

	

 - 	•- 	 - 	— —. 	 - 
CttroU.erof Defence Accountsi- --. 

...'. .Respondenta 

OA.NO. 191 of 1995. 	
I 

i Rajat Kinti Dey & 24 others 	 .•. . Applicants. . 
• 	4 	4 	 V 	 - 	 -. 	 - 

	

- Verie — 	 • 	 V 

1 • Union of 1ndia 	 V 	 • 

2 • The Chief Engineer, 
Eastern Command, 	 V 

M.Q. Calcutta. 

-Garrison Engineer, 	V 	
V_2 V 

859 gineer Works-Section. —• 	 • 	 ___ 

C/o 99 A.P.O. 	 - 	

V 

- 	
V 

Controller of Defence Accounts.,: • 	
V 	

• V 

- Gathati-- -; 	 - 	 — . ••. . 

Respondents. -• 

O.A.NO. 192 of 1995. 	 V 
V •• 
	 V 

Sri Jugal Dü&'24 others 	 . . . 4pp4cants 

-Vereus 

J 
h 

•1 

I. Union of India 
The Chief Ergineer. 	 - .-  - 

Eastern Command H.Q. 
Calcutta. 

Garrison Engineer, 	 V 
859 Engineer Works Section 	

V 	 — 

do 99 A.P.O. 
Controller of Defence Acccunts o  
Gauhati. 	 V 	 . . .RespOfldeflta 

O.A.NO. 193 of 1995. 

Sri Ananda Ch. Sarma & 22 others 	. . . Applicants 

-Versus- 	V 	 - 

Union of-India. 	 V 

The Chief Engineere, V 
	 V V 

V 	Eastern Command, M.D. 	 • 	V 
Calcutta. 

• 	 3. GarrisOn Engineer. 
V 	859 Engineer Works Section 

• do 99 A.P.O. 	 . . . Responderit& 

contd...3 
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c.I.,SANGLYINE.ADMINISTRATiVEMEMB.  

- 	The applicants inhe a)Sove :ntned 16 (sixteen)file 
-' - t 

original pplications are' employees ünde,tIe Military - 
Engineering Service and posted in vaiiiii'placs in the 

• 	 -, U 	- 

State of inachal pradesh. ermissio&td submit combined 

appUcaUoñ8.had been granted. Pacts and1aw involved in 

these applications are same and therefore,s for the sake 

of convenience the Original Applications are disposed of 

by this common orders 	 . 

2. 	The Special Compensatory (Remote 6ca1ity) 

Allowance was paid to the Defence Civilian employees 

posted In the NEWLY DEFINED FIELD AkEASfld -MODIFIED  

FIELD AREAS with effect from 1.4.1993 vide, Minlitry of -j 

L 

Defence No.8/37269/AG/PS-3(a)/165/D (pay/Services) 

dated .31.1.1995 as follows...: 	 . 

01) Defence civilian emloyees serving 
in the 	 areas will 
continue to be- éxtendé-the concession 1. 

enumerated 1n . .exuré:.0 	vt 
letter NO.Jh/O2586/AG/PS3(5)/97-5/D 
(Pay/Services) - t;25'1an 1 64. Defence 
civilians employees -servirig in Newly 
Defined Field Areas wIll, continue to 
be extended -the c)nce Salons enumerated 
in Appendix 'B' to Oovtletter No. AP 
25762/AG/PS 3(a)/146S/2/D(Pay/SerViCe$) 
dt 2nd March 1968. .. S 

ii) Zn addition toabove, the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 
field areas will be entitled to payment 
of Special Compensatory <Remote Locality 5 

Allowance and other allowances as 
admissible to defence civilians as per 
the existing instructions issued by 
this Ministry from time to time. 

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/PS-3(a)/1862/D(PaY)/SerViCeS) 

dated -12.91995 as below : 	 •,. 

These orders willl.boirie4 into force 
w.e 0f the date of jSi of this letter 

- 	- 
- 	•- 	 - - _ 	- 	- - - - .--. 	 - -,- •--' - -.•- -. - ,- -, - - - 	 - 



-- 	 - 	 - 	- 	k - - 
- 	 namely.e...31..l.95.. in.otber•rds,• • 	 •- 	 •notecäve idfl be madeón acomt 

of concessions like free rations/free 
single accommodation etc. already 
availed of byi.Jefence Civilians as part. 
of .Field ServiceConcessions fro.: 
1.4.93 to 3101.95. SlmilarlyYnopayTnent 
on acèount of S/scA/sMRLY will 
also be made from 1.4 e93 to 30.1 •95•0 

Further amendment had been made to the letter. datd 4 
31.1.1995 above videMinistryof Defence letter NO.9/ 

37269/AG/PS3(a)/7$0OD(Pay/Servjces) dated 17 .4.1995.. 

insofar as it relates to emp1pye8 posted 4ii the Newly 

Defined Field Areas aridLnèwIydefined Modified Field Areas 
asbelow: 

•TMThe Defence Civilian employees s  serving 
in the newly defined modified Field 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Clvi hans, 
as hlthèrtofore. under - existing. 
instructions issued by this Mizistry 
from time to time. However,in respect 

• 	 of Defence Civilians employees in the 
newly defined Field reas....pecial; 
compensator '(Rémote Locahit) Al low-
ance and other allowances are not 
conôurrently admissible alOngwith 

-, 	 Field Service Concessions. 0  

/ 

3. 	Heard Mr K.Bhattacharjee, learned counsel fort the 

applicants in each Original Application and Mr A.K. 

Choudhury,learned Addl.c.o.S.0 for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according tothè 

respondents, the applicants were enjoying Field Service' 

Concessions facilities (FSc for short), namely, Free 

Ration. Free Single accommodation etc. provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17 .4.1995 they are not entitled to the paymentof 

Special Compensatory (Remote tocality) Allowance, 

short, in addition to FSC. )icordingly the amount of ALQ 

paid for the period from 1.4.1993 to 311.1995 was nOt 

contd... 

• •••_-•v .....-*. ...-•. 

-. 	
--- •- 	•••-• * 	- 

;T . 



- 	- 	 - 

admissible to them and was ordered•. to be recovered. -, 

Learned 	6unse1 Mr X.BhattaChariee .ukmi1ted that the - 
I 	 ' 	* 

contenttn i Of the respondents is not sust4inabie. 	n S. 

S 

Qnar vs. Gatrison Engineer (1995) 30 	TC 763. the a 
1ribunal had held that SIi.s admissible : ifl addiion td: 

L 

P. In' many other cases such as 0.A.Nq424and 125 of, 

1995 et • Defence civilian employees .  -posted in Nagaland 
- 	- 

the Tribunal had allowed payment of 8'Further 	in 
* 	- -- -. 

Union of India & Others vs. B.Prasad. B.S.O and others. 

1997 s= (L6cS) 1055, the Hon'ble alpreme Côntt had held 

that upto 17.4 .1995 Special Zity AlloWance and Field 

Area Special Compensatory (Remote locality) Allowance 

r are admissible together. Thus the applicants art! 

entitled to payment of SCAP.  

4. 	The cause of action arose out of the order 

No.Pay/O1 dated 26.7.1995 issued byCDA. Jvuhati. that - 

is Controller of Defence kcounte, Gauhati and t 

order dated 31.7 .95 issued by the Accourte Of ficerof' 

the Area )jcounta Of Lice, Shillong. A tussle was going 

on between the administrative authorities of the 

respondents 1 to 3 in one hand and the Audit and Accountal  

authorities on the other over the question of payment 

of SCAalongwith P. The CDA. Gwuhati wrote in his 

No.Pay/O1 dated 26.7.95 : 

"In view of pending clarification 
regarding application of provisions 
of Min of Dafence letter dt.31-i-95 
and 17-4.95 payment on account of 

A(RL) for the period 1-4-93 onwards 
already made is irregular and unau-
thorised and requiring recovery in 
lumpsum from the enszing pay bills 
without any consideration and Lnti-
mated to this. AO Shillong ias 
already b3on instxuctd to efcct 
recovery in lwap-sum. 

ccntd 



/ 

4 4 

As per .  Min of Def letter-dated 13-1-95 
certain Area of Arunachál -Pradésli have be ezi 

• 	 classified both. Pleld and Modified Field Area 
as well. Pleaseintimaté specific authority 
classifying your, office location in Modified 
field Area. If located ..tn. modified field area, 

• 	 •. 	•. 	facility. ..of FSC may be stopped .forthwith and 
• 	recovery if any from 1-2-95 on account of cost 

• 	of Free Ration/Single..accornmodation may be 
effected before allowing sCAtRL). 

In future advice of yourAAOCE on financial 
matter may inveriable be accepted. to avoid any 
ornlication which has arisen now." 

The Accounts Officer, ShiI1on' followed It up as beláw: 

l*rfthe recoveries may please be effected from. 
the concerned indirected involved in the 
following bills to comply will be directive 
of the CDA Guwahati. 

01/Cash/30 dt.29-5-95. 
01/Cash/31 dt. 29-5-95.. 
02/Cash/73 dt. 27-5-950 
03/Cash/51 dt 17-5-95 
05/Cash/19 dt. 26-5-95 
01/Cash/71 dt.30-6-95 

The sy pay bill bearing voucher No0 O1/Cash/ 
69 cit. 29-5-95 on account of payment of scA.(RL) 
is returned unpassed for the reason stated 
above." 

operation of the above two orders have been stayed by 

the Tribunal at admission of the present original appli-

cations. . 

5. 	The decision of the Tribunal in s.c.ornar(Supra) 

was based on the its decision in D.B.Sonarl and others. 

SIJP No.17254 of 1995 filed by the respondents was dismi-

ssed by the Hon'ble Suprne Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995. D.B.Sonai-  and others, 

Rh 3/95(0.A.48/69)and Rh 4/95(OA 49/89) 1  and some of the 

other cases referred to by Mr.K.Bhattacharjee were 

subject matter in Union of India and others vs. 

B.Prasad, B.S.0 and others(Supra). The aforesaid 

letter dated 17,4.1995 was under consideration 

by the 1on'b1e Suprne Court in that case. The 

Hon'ble Supre Court had held In the Order dated 

contd/-. 

I 



17.2.1997 in that case that upto 17 .4.1995. the euloyees 
r 	

are entitled to both the Special Duty Allowance and 

the Field Area Special Compensatory (Remote Locality) 

Allowance and thereafter to only one Special allowance 

in terms of the aforesaid order dated 17 .4.1995 .Further, 

as regards payment of Special Duty Allowance to Defence 

civilian employees posted in Field Areas añdln Modified 

Field Areas. the 0overnment was directed by the Hon'ble 

&.ipreme Court to modify the order dated 1704.1995 and 

issue the necessary corrigendum. It was also directed 

that Union of India is not entitled to recover any 

payments made of the period prior to 17.4.1995 • In the 

impugned order No.Pay/O1 dated 26.7.1995 the CflA had 

referred to the letter dated 13.1.1995 issued by the 

Ministry of Defence classifying certain areas of Axuna-

chal Pradesh as Field Areas and Modified Field Areas 

and sought clarification as mentioned therein. Mr A.K. 

Choudhury, learned Addl.C.G.s.0 submitted that classi-

fications of areas were made under letter.  dated 13.1.1994 

and not dated 13 .1.1995 • Mr K.Bhattacharjee submitted 

that the applicants were posted in Modified Field Areas. 

Apart from this clarification, the CDA also sought 

clarification regarding the aforesaid order dated 

17.4.1995. The impugned actions of the CDA and the 

Accounts Officer were taken by them pending. clarification 

of the order dated 31.1.95 and dated 17.4.1995 by the 

authorities under the respondents No.1 to 3. From the 

Impugned order No.PM/1/306-CI dated 31.7 .95 issued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Compert-

satory (R[) Allowance made from 4/93 to 1/95 through 

contd. • .9 
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the vouchers mentioned therein. In some of the or.tgjna I. 

ppiicatjo under consideraUon however. the cDj 

Gauhati was not made a respondent while in all the 
Original Applications the 3courits Officer, Area. 

ACCOUUtS 

Office, Shiflong was not made a respondent. In the facts 
and circumstances stated above the respondents I to 3, 

are directed to communicate to the CDA, Gauhati th 
clarifications sought for by him in the impugned oder 

dated 26.7.95 as mentioned above as soon as 
it maybe 

possible. On receipt of the Communication from the 
respondents the CDA,  Gauhati shall take appropriat'actjon. 

immediately. Till such action is taken by him, the 

operation of the impugned orders in each Original 

Application shall remain suspended. 

With the above directions, the origina' apljca... 
tions under consideration are disposed of. 

No order'a 
to Costs. 

to 

A 

ScI/- MEMBER (A) 

I 
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I N THE CETL iiDI NI $TiTIVE T2" k3UN G iUHI BENCH 

orilpP1jio3NoJ9J/g5. 

IN THE MTTER OP : 

ri .ri Rajat Kanti Dr & Ors. 

Applicants. 

' - Vs - 

Union of India and 0th erS. 

00000.0 Respondent s . 

It is respcctfully submitted for the 

J P 

applicants - 

That the applicants have submitted a joint 

petition seeking relief of payment of allowances 

and service benefits as adirissible to civilan 

Central government Employees in terms of Office 

menoranda dated 14-12-83 and 1-12-88 of the 

Ministry of Finance(Deptt. of xpenditure) of Govt.. 

of India. 

That from facts of the case, it gould be 

clear that all the applicants have a common cause 

and interest in it and as such the joint application 

deserves to be entertained as provided by Rule 4(5) 

of the procedure Rules. 

In these premises it i5 prayed thct the 

Hon' ble Tribunal may be: graciously pleased to permit 

filing of singib application by .11 the applicants 

jointly for ends of justice. 

Dated the 

tsou4t' •ct 



J 	. 
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 ~e I , 	 •:ri •.•... •.•...•••••.••.•.•...... 

	

of 	 . 	 .42O7eJer the 

Grrion Engineer, 859 Enqinecr Worke 	ctjn 

c/o 99 1.c'.o., do hcxthv verify that the content c 

para •....j 	 a the app1iction are 

true thmy knowl edq e and beli ef. 

	

• 	

•  4n-jccl kcx- ,4,~ -pa~~ ;  
Dute :- 



IN THE CE TkeL i4INI ItTIVE TRIBUN4L : GUH1-.TI UA 
- 	 BECE : 

5ri Rajat Kanti De son of Late Ram Kr. Dey, 

Sri Hasta Nanda Rai son of Late P.R. Rai, 

Sri M.N. Nair Son of Late Narayanan Nair, 

5r1 R. R- adran so of Late N.,.N.D, Rajappan, 

Sri R.Vijayan so of nate K. Raghavan, 

.5r1 N Rajppan son of Late N..N.D, Bhadran, 

7 • •5r1 J.M. Sah so of Late Debokj Sal-i, 

Sri M.M. Rai son of Late Ramavan Rai, 

.$ri M.X. Ghosh son of Late Kiroden Ghoh, 

1O.rj D. Jha son of Sri H.N. Jha, 
11.ri S.K.Sinha son of Late Ram Jatan Sinha, 
12 Sri A.P.Gupta son of Late $hiva Pachan Gupta, 
13 . 5r1 B.N. Das son of Sri Mahadeb Da, 

14. Sr 1. P.R. Das sn of Sri B.R. Da, 

15.$ri R.N. Das son of Late D.C.Das, 
16 5r i Rajendra Prasad son of Chhedilal, 

17 .Sri Siben Dhar son of Late Jogendra Dhar, 

18 ..Sri N.N. Barman son of Late H,Barman, 

1 9..5rj •S.B. Prasad son of Latec. Prasad, 

2 0.Sri D.B. Rai son of Late K.E3, Rai, 

R.C. Thakur son of Late R,R.Thakur, 

22.5ri R.C.BarUiih son of 5rj R.X.Baruah, 

23.Srj Tarun Banja son of Sri D.K.Bania, 

24,$rj Shyam Dcv Rajbore son of Late S.K.Rajbore, 

25.Srj J.N. Mahato son of Late C.Mahato, 

... all Employed in Rupa 

under the - 

Da 
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APEND3XA: 

BOF : 

FOBMI: 

.APPLICATION UNDER SECTION. 19 OF TBE AJJM 21 IS TRTIV 

TRIBUNAL iCT :1985 ; 

itie of the Case :Sri Rajat Känti Dey 

and others. 

• . aflt5_. 

-Vs- 

Union of inddia & others,-

, . . . . . • . .espoden ta. 

INDEX: 

Si, No. Description of documents relied upon 	Page No. 

Application 	 1-10 

Annexure A : Copy of letter dt 26.12.95 	11-12 

3.- kinexure B :Copy of letter dt.31.1.95 	13- 

+. Annexure C :Memo dt. i-12-83  

5. .innexu re D : Memo dt. 1 • 12.88 	2t here to 	16-17 

Note : Other Documents. refered to in the application are 

aeized and possessed by and happen to be in the 

central ,cu.stody and power ,  of respondents being 

correspondence exchanged in official channel and 

may be -requi.red to be produced by respondents. 

SIGNTRE OF P1-LiCAJT) 

O R UE IN TRIBUINIV6 OFFICE : 

DATE OF iIL1LG : 	IGNATtTP 
FOR &GITRAR: 
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under the Garrisotu Engineer, 

859 Enginer Works Section c/o. 

99 A.P.O. 	. . . . . . . 22cants. 

- Versus - 

1. Union of India 

r epr es ent ed by th e Sec r etary to 

the Government of India, Ministry 

of Defence 

Branch, Army Head uarters) ,New Delhi. 

• 2. Th e Chi ef En in eer, 

Eastern Cornand H.Q., 

./-_1 

Garrison Engineer, 

859 Engineer Works Section 

c/o 99 A.P.O,, 
Controller of Defence Accounts Gaati 

.22flefl5 S 

DE-VAILIZ4  OF 2PLICATION 

Partii11ars of Order aqainst which the 

application is made - 

Letter No. PM/1/306-cI dt. 31,7,95 issued 

AcCoufltsOffjcerdjrected to recovery special 

ompensatary (CRL) all owance from 4/ 3 to 1/95. 

JURI.,DICTjoaop ThE TRIBUN2L 

The applicants declare that the subject matter of 

the order ......3/ 
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the order against which they want redressal is 

within the jurisdiction of, the Tribunal. 

3. LfliITI'iON 

The applicants further dlare that the 

application is within the limitation period prescribed 

in Stion 21 of the Adnuinistrative Tribunal Act, 

1985. 

4• P2CTQ.SQF THE CASE. 

That the applicants are civilian defence 

nployees of Military, Engineer Services Depart-

ment employed under the respondents and as such 

the applicatt4 are posted to work at high altitu-

des of Arunachal pradh, a hard, rote and 

costly area where n.esities and essential 

services of life are very searce and are available 

only on paying abnormally high prices. 

That the Central Government ordered for 

payment of spial duty and special compensatory 

(Renote locality) allowances to its Employees 

posted in the North-eastern Rion of the çpuntry 

to attract postings to this rote and costly 

locality. The filed service concessions were 

extended to the civilians by the Governme-it of 

India, Ministry of Defence vide their letter 

dated...... ..4/ 

R CA4'  cd- KCU) -A-t: J)aj 
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dated 25-1-64 as amended from time to time. The 

applicant are in receipt ofModified filed 

service concessions. Similar conc essions are also 

being paid to GRE)? staff posted to this area, 

3) 	That the need for attracting and retaining 

the services of competent staff for service in the 

North Eastern Rion comprising the seven states 

including ?runachal Pradesh was engaging attention 

of the Government and with a view to review the 

isting allowances and service benefits to enployees 

posted in this rcion, a committee under th 

chairmanship of Sretary, Department of 

Personnel 6 Administrative Reform5 was appointed 

and after considering carefully the recommnaations 

of the Committee, the President of India was pleased 

to dide in favour of allowances and benefits 

being continued as modified by Government of India 

Office Mnorandn No. 20014/2/83...E.IV of Ministry 

of Finance (Department of penditure) issued on 

14..12_ 3. Subs equent thereafter another office 

M &norandin being No. 200 1 4/16/86/E.IV/E.II (B) 

dated 11288 was issued making some impróvenents in 

allowances and facilities to employees posted in 

this region. 

4) That such.,,,. 5/ 

FA 

N 
rk t 

	

[<,--Cu) 4i 
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That such allowances and facilities were 

ajtted by th e audit authoritieg in the past. 

Reference in this connectin may be made to letter 

No. 1350/A/2623/EIC(3) dated 20-2-87 of the C.W.E. 

Tpur whereby Ministry of Finance,Departmentbf 

penditure Office Memorandun No. 2 O0414/3/83...EIv 

datd 29-10-ab sent under CE,SZ,WäS forwarded to  the 

respondent No. 3 Reference in tiis cOnntjon may, 

also be made to th.e Ministry of Finance, Departhent 

of penditure office Memorandun No. 20014/4/86_ 

E-IV dated 239-85 making spial mention of tie 

employees posted in unachal Pradesh and to letter 

No. Pay/24/Iv/p dated 20-2$7 of the C.D.. ,Gaatj 

That, however, in so far as special 

compensating allowance is concerned, the C.D.A. 

Gauhati as per letter MID dt. 31,1.95 and 17.4.95 

allowed the applicants to withdraw the benefits with 

efft from 1.4.93 instead of. 1-12-83, The applicants 

begs to state that th have withdraw the said 

benefits as per the Order of the authoritcr, from 

1,493 under protest. 

Be it stated here that with rcard to 

spial diily allowance as per memo dt. 14.12,93, 

and 1-12-88, the applicants has filed a petition No. 

O.A. No. 	and after hearing the matter your 

lordship was pleased to dismissed the petition 

on 3-7-95, 

contd ....... . 6/ 

)\4t 
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That on the long part of july the petitioner 

was informed by the office that CDA Gauhati Vide its 

letter No. Pay/01/y dated 26-7-95 has directed the 

C.LETpur& recovery the said amount of S.C.A. 

which was paid to the applicants w.e.f.1.4.93 to 

1/95 pending clearification from Ministry of Defence. 

The arear price to 31-1-95 will be paid after receipt 

of clerification from the Ministry. 

(Copies of letter dt, 26.7.95 and 31.7 .95 

are enclosed hereto and marked as 

Ann cur e - A and B.) 

That the applicants beqs to state that the 

authority has alreaay gave to direction to its local 
S 	

Audit department to recovery the said amount as cGA 

which was paid earlier to the applicants from the 

salaries inspite of the O.M. dated 14-12-83,1.12.88. 

(Copies of O.M.dt. 14.12.33 and 112.38 

are enc lo ed hereto and marked \S 

AnnExure_CD). 

5. GROUNL.S FOR RELIEF WITH LAL PROVISIONS: 

i) 	For that the applicants are entitled t 

special compensatory allowances as per Qfi.c 

meiioranda dt.14.12.83,1,12.33 in as much 

• 	 as the said menoranda have been made 

app1icable all civilian Centrol Govt. 

enployees and cannot be discriminated 

against. 

con-bd. 
. 

• kc- bOj 
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For that the departmental authorities have 

been sezied of the matter  since after 

1-12-83, initially by makinapayments in 

accordance with office menorand 	t •  

14-12-33, thereafter by making Orders stop€ 

ing such payments and dii- ectingfor 

rovi of amounts already paid that to 

without seeking any clarefieatjon is 

gross violation of the applicants right 

which is guaranteed under the constitution 

of India 

For that notwithstanding payment of CA to 

the GREF personal they being entitled to 

allowancEs and benefits under O.M. dt. 

14-123 and 1-12-88 al5, the applicant 

are also entitled to such allowances and 

benefits, effective from 1-12-33 but th e  

same was given effect from 1-4-93 which 

deprived the applicants from their 

ligitimati right. 

	

iv) 	For that the respondent fail to understand 

the Order dt. 3-7_9e passed by this Hon'ble 

Tribua1 in letter and sprit as such the 

2 e pondent iged a dir ec tjon to recovery 

the SCz from the applicant, which is 

miscarriage of justice toward.s, the applicants. 

v)
For that t"e applicants being posted to 

high altitude of .runacha1praesh the 

nEcessities/and . ...... 8/ 

J&- k1 
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necessities and essential services of life 

are care at such places and are available 

only or payment of abnormall high prices 

which is far, what unless the applicants are 

compensated by making payment of allowances 

and service benefits as per offjce memoranda 

dt. 14-12-83 and 1-12-88, thj shall have to 

face grave . Injustice and serious injury 

that desided to be remedied kyy protecting 

them from the vide at discrimination that 

is guaranteed to them as citizen/ptiblic 

employees under Articles 14 and 16 of the 

Constitute. 

6. DKIidLSOP 	ILDIES (HUED 

The applicants dlare that thqy have awai-

ted at all remedies awajtable to them uner the 

relevant service rules etc,as would be revealed 

from paragrophy 4 above. 

7 • MATTERS NOT PREVLCJ_USIY PILED OR PENDI1 WITH 

OTHERCOURT, 

The applicants further declare that they 

have not previously filed any application, writ 

petition or suit rarding the matter to respect 

of shich this application h'as been made, before 

any court ......... 9/ 

tRcoJ 	tcc'. 
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any court or any other authority or any other 

Bench of the Tribunal nor any such application, 

Writ petition or suit is pending before any as then. 

8. RELIEF SOUGHT: 

The respondents may be ordered/dirted to pay t 

to applicant the spial compansating allowances in 

accordance with O.M. dt, 14-12-93 and 1-12-88 of the 

Central Government as referred above and be further 

pleased to set aside and quashed the Order dt.26.7.95 

(Annexure A) and 31-7-95 (nncure -B. 

9, I114TERIn QOER IFN_PRED FOR: 

The respondent may be directed not to give 

effect of letter. dt. 26.7 .95 issued by a.o. and also 

be directed not to recover the arrear amount paid 

to the applicant pending the clarefication from the 

Ministry of Defence. 

In the event of application being sent by 

rjistred post etc. :- Not applicable. 

Particulars of Postal Order 

of P.O • NO.  

fild in respect of application 

fee& date 	 issued by Gai,ati Head Post 

Qff 1e f Ce Rs. 50/- payable 

at Gauhtj is annexed hereto. 

LI ST 	Annure. 	(C() 

contd.. . . 

1GfcL K6~ W t-  1 ' 
 

A) 	- 
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V L R I Fl C i T o N 

I, Sri Rajat Kanti Dey son of Late Kr,  Dey 

nployeed under the Garrison Engineer, 859 Engine ed  

Works .Sstioti C/o 99 A.P.0. do hereby verify that 

th e c ont €ts as pa ra 	of 

the application are true to my personal knowledge 

and paras 2,3,5 are belived to be tru6 on legal 

advice and that I. have not supported any material 

fact. 

dtd. 

V  I 	
" I OjmL k1 

SIGNTU.RE 

j 
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II CENTRI,L ADMINIST ATIVE TRIBUrAL 

fr 
	 GUWA}jATI RUCH 

It 

1 6 FEØg 	 In thmtter of :- 

O.Aj NO. 19 OF 1995 
SHR2 R K DEY AND OTHERS 

I 

- Vs- 

Union of India & Others 

a,.. Respondents 

Written statement for and on behalf of Respondents 
Nosi, 2,3, &4 

I, Major M.K. Arora, Garrison Engineer, 859 Engineer 

Works Section, dO 99 A.P.O., do hereby solemnly 
affirm and say as follows 1- 

1) 	That I am the Garrison Engineer, 859 Engineer Works 
:1 	Section c/C 99 APO and Respondents No 3 in the case, and 
- 	acquinted with the facts and circurnstarces of the case. I have 

• understood the contents thereof. Save and except whatever is 
specifically admitted in the written statement the other 

contentions and statement made in the application may be 
deemed to have been denied. I am compentent and authorised to 

• file this written statement on behalf of all the respondents. 

	

2) 	That the rsspondent beg to state that the special 
Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India, Min of Def lettr No B/37269/AG/PS_3(a)/165/D(pay/ 
Services) dated 31st Jan 95. The order came into effect 

wef 01st Apr 1993. As per Govt of India, Min of Def letter, 
, it has been ordered that field service concession viz-a-viz, 

the special cpensatory allowance (RL) will be admissible 

to the Defence (ivilian employees on representation from 
all Defence employees of thi4zorks Section during the month 
of July 1995 the payment of arrears of SdA (RI..) for the 

period from 01st April 1993 to 31st 'Jan 95 was made after 

obtaining the UNDERTAYING from the employees that "Any over 

payment of arrears of .SCA (RL) that may be found at a later date 

is refundable to this office", 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of IndIa, Min of Def letter 

I4 ,t 

Applicant 

Contd.. . .P/2 



(2) 

No./37269/AG/P$.3a)/730/D(pay/Serrjces) dated 17th April 1995 

regarding Field Service Concessions to Defence Civilian Employees 

serving in the newly defiaed area under which it has been 

clarified that Special Compensatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SCA (RL) for the above period CDA Guwahati issued 

instruction to this office and Asstt. Accounts Officer vide 

his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is 

irregular and be recovered in lump sum as the employees are 

availing field service concessions. Both the concessions i.e. 

SCA (RL) and Field Service Concessions could not be granted at 

a time. The matter is under examination in consultation with 

Min of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95, 

That the respondents beg to state that the on receipt of 

Min of Def Corrugendurn No. B/37269/AG/PS-3(a)/1862/D(Pay/servjce) 

dated 12th Sept 95 under which para 2 of Govt. of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under ;- 

"1These orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SD'SCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995". 

That the respondents beg to state that in view of the 

above, it is clarified v.ide Govt of India, Min of Def letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Kms away from 

Tezpur at the heigrit of 4749 ft from sea level where evens 

communication to and from is vry must infrequeant due to the 

rough terrain of the area* Based on this fact, the Govt of 

India, Min of Def has declared this area as Field Service Concession 

-rea wherein the cacilities for field concessions are being enjoyed 
Cont 	., 
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yDferce Cvilias Errtplpyees as per Govt of India, Min of Def 	SA 
letter No. 4/92584/AG/pS3(a)/11/$(pay/servjces) dated 25th Jan 
194 as mdiied v.i&e Govt of Inia, Minif Def letter N.. A/257/ 

AC/PS3b)/146-S/2/5(Pay/Services) dated 02nd March'180 

In view of the clarification received on Govt of India, Mm 

of Def letter dated 31st January5 and 17th April'5 vide G.vt 

of Xr4ia, Min of Def letter No€ B/372/AG/P3..e3(a)/182/D(Pay/So 

rvices) dated 12 Sep'5 the recovery of arrears of SCA(RL) for the 

period from list April'13 to 31st Jan 4 5 is required to be made 

as ScA(RL) and other allowances are not c.nrrently admissible 

ajenwjth Field Service Concessions. 

of 	That the Respondents beg to state that on perusal of our old 

records, it is revealed that the Civilian employees of this office 

were granted SCA wef lst Oct'18 vide Govt of India. Min of Def 

letter No. 20014/5/8/EIV dated 23 Seph18,, The SCMRL) Was 

claimed in respect of this off ice for Defence Civilian Employees 

through the regular pay bill for the month of 12/$ but the same 

was disallowed by AAO Shillong stating that since field service 

concessions are being enjoyed by the employees of this •ffice and 

therefore no ScA(RL) is admissible. In this crinecti.n para-4 of 

letter dated 23 Sep"'1986 is relevant. It states that where the 

hill compensatory allowance or any other compensatory allowance is 

more beneficial the same may be allowed in lieu of special c.mpen 

sathry allowance. In other words only one concession is admissible 

at ane time. The payment against the intention of Govt order cannot 

e autharised. 

In view of the present srers received on the subject, it is 

very clear that the scA(RL) and availing of field service concession 

at the same time ar not admissible. Hence recovery of arreas of 

SCA(RL) for the perid from 1st April'1993 to 31st Jan'195 i 

required to be made as per Govt of India, Min of Def letter dated 

12 Sepl95. 

The irregular payment amounting to Rs. 22.0 lakhs made in 

accotmt of arrears of ScA(RL) for the period from lt Apr'13 to 

31st. Jan'95 is required to be deposited with Govt as the Defence 

Civilian Emplyees of this office are enjoyed fie'd concession. 

Since the employees of this works section have been paid-the 

SCA(RL) for,  the period from 1 Apr'93 to 31 Jan'95 which is irregular 

in terms of the existing Govt orders and the latest clarification 

received from Govt of India, Min  of Def letter dated 12 Sep'95 on 

the subject. no ScA(RL) will be admissible concurrently with field 

service concession. Hence amount already paid termed as irregular 

is required to be recovered frm the employees. 
	- 

c.ntd... .p/41c. 



4 	 7 
• : 	That with refrence to pararah 1 of the ap?lication the 

respnents beg to state that an reresentation from all the 

Defence Civilian mplyees f this .ff ice during the menth of Jul' 
• 1995, the payment of arrears of SCA(RL) for the period from 

1st Apr'19 to 31st Jan'5 were mae after obtaining the undero 
taking from the empleyee8 that °any aver payment of arrears •f SCA 
that may be found later date, is refundable to this off ice. 

on 'pqymet of arrears of scA() for the above period. 
Guwahat.j issued instructjns to this office and Asstt. Account 
Offic.r vIde his letter I4o PAY/Ol/ix dated. 31st Jull5.that 
payment of arrears of SPA from 01 April'13 to 31st Jan'5 made 
to the Defence Civilian Employees is irregular and be recovered in 
Iwnp sum as the employees are enjoying fieU service concession. 
Beth the cncessjen 1e, grant of ScA(RL) and availing of field 
cerv±ce concessions could nt be granted at the same time. The 
matter is wider examinatIon is consultatjen with Ministry of Def 
in cannectj.on of Ministry of Defence letter No. 8/3729/AG/l5/ 
P$3(a)/D(.pay/$ervjces) dated 31st Ja* 8 95 (Annexure-I) as modified 
vide Min of, Def letter No. B/3729/AG/p5..3(a)/730/1)(pay/servjces) 
dated 17 Apr'195 •(Arinexure-Ix); 

1) 	The both reference to paragraph 2 and 3 of the application 
on the respn 	ts ha%  no coninertts, 

11) 	That with reference to pa.raraph 4(i) of the application the 
repnents beg to state that this being the remote area located at 
a. $istanc of 14e •Krus away from Tezpur, at the height of 474 ft 
above sea levej.., the essential cominedities are being obtainel fr.m 
Tezur by local ma rchanta and thereby the cost conunedities are very 
high s  eased an this fact s  the Govt of Indla&.Min of Def has 
declared this area as Field Service conce.ssj..naj area wherein the 
facIlities for field concession are being enjoyed by Defence Civil- 

• Ian xmF10yees as per Govt of India, Min of Def letter N*. 4/025$4/ 
.Ac/Psa( a) /B(Py/ServIces) dateâ 25th Jan154 (Annexure-IXI) 
"modifie4l vjde Govt of India. Min of Def letter 
•3()))j14$/2/b(pay/servje) dattd 2nd March'1 	(Anne re-iv).' 

Contd. ... 
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Howevdr as per the present Govt. order this. area has been 

declared as modified fl id c*ond 	li area vide f1in of Def 

letter No.. 37269 /AG/PS-.3(a)/90/D(pa/Servjce) dated 13th Jan 1994 

(1nnexure v) and tho payment of arrears of SC/ (RL) was made 

accordingly on receipt of Govt. of India, fun of Oaf letter 

No. B/3 7 269/AG/PS-.3(a)/165/0(pay/gervjce) dated 31st Jan 1 95 

(Annex'u re—I) which was later amanded vida Govt of India, IMin or 

Def letter Np 0/372 6 9/AG/Ps/3(e)/730/o(pay/50,l9) dated 

17th April 95 (Annexure—Il) that Defence civilian employees in 

the newly defined field areas, special Compensatory. (Remote 

Locality) Allowance and other allowance are not c°ncurrent1y 

adntissible alonguith Field Service Concessions" 0  

• 	In View of the above, both.the concessions could not be 

granted at yhe same time as clarified vide Govt of India, Min of 

Def letter,. Jated 1. April 95 quoted above, as such the payment 

made on abcount of arrears of 5A (RL) from 15t April 93 to. 

3st Jan95 is irregular. The intention or the Govt of Indi 

order Is vary Clear i.e. only one COflcegsjofl eiher Sliecial : 

Compensatory Aliowa nce in tsrmn of Govt of India, fun of DnP: y 

letter dated 17th April 95 or any other compensatory allowancai 	.5 

concession available in terms of any other Govt o  order uhichevbr 

is. more bane ficial is odm!aible, 	 . 	. 

It Is Curther clariPL,d that the c0nceg,ion of 3peci1 

Compansatory ailbuance and field service concessions are given 

under different orders, the same are not admissible simultene'us.ly, 

That with reference to paragraph 4(2).or thoapplication: 	S 

the respondent beg to state that so far the payment of Special 	S .. 

Compensatory (RL) Allowance to GR'EF Personnel iconcerned, this' 

office has no comnments.ta offrince the Govt. ordara regardinj 

non admnisibility of both cOflces3Ofls concurrenU.y are very clea 

That with reference to pargraph 4(3) of the application 

the respondents have no comments. 	 S .  

That with reference to the paragraph 4(4) of the application 

the rspondents beg to state as per Govt. of India, Min of Df 

/Con'Cd.....P 	
S 



(6) 

Letter No. 4(7)/77/D(CIv-I) dated 14th July 80 under which special 

compensatory allowance (RL);ias b p.raited initially the 

allowance in question is not admissible to civilians who are in rec-

eipt of field service cOflcessions. It has been clarified by the 

iinist.ry or Finance (Deptt. of Expdr) that the basic conditions 

for admisihility of the allowance remain the same. In connection, 

para-4 of 0f1 No. dated 23 Sept 86 (snnäxure-iII) is relevant. It. 

states that where the hill compensatory allowance or any other 

compe(IsatOry allowance is more benefiial the sam9 may be alloud' 

in liau of special Compnoator Allowance. In other words only One ô' 

conceasion is Cdrni3siblo at onu tirn. The payncnt  against thu inten4; 

tion of Govt 0  orders connot be authorised. 

That with rference to the paragraph 4(5) of the application,; 

the rospondents bog to state that as. per Govt 0  of India, fun of 

DeP letter No 3/37 269/A'C/PS 3 (a)/1 6 5/D(Pay/Sorvices) dated 31st 

Jan 1 95 (Annesure-I) as modified vide letter No. 37269/AG/PS-3(a)/ 

O(Pay/Ser.vices) dtd 17th April 95 (Annexure-lI the Defence 

Civilian employees serving in the newly defined modified field 

area, the secialcompenstory (Remote Locality) allowance and 

other ailces are not concurrently admissible alonguith field service. 

concessiofl. The employees of this of'fice are in receipt. of 

Field Service Concession till date. 

Thtuith reference. to the paragraph 4(6) of the àppl1c.tiOni 

the respundnts beg to state that it has been Uiid that 6he 

mamora nda dateri lAth Dec 83 (Annsxure-JIII) and 15t Dec 80 are 

meant for attracting and retaining the service of competent 	. 

of'ficers posted in the North Easarn Region from other parts of 

the Country and are not apjlicahle to the personnel beloning to 

We region where theye are appointEd and posted0 Since the 

applicants have bn epponted and posted in tho North Eastern 

Region, the claii does not survive and OA No, 61/95 was rejected. 

That with reference to tha paragrap h 4(7) or the application 

the respondents hog to state that the present order on the subjeQt 

has been issued vide Govt of India 1in of Def letter No 0  

6/37269//DS1/ 186/ D(p ay/Servi ce) dated 12thSet'95 

-- 

S 



7) 	 I 

• 	
CR 	xura J! II) undo r w r, 	2 0 or Govt or Jndia r  tim n OF 0f 

• 1e1br 13o 	/37261RC/P5 	 datod 31st Jan '95 

• 	(i4nnoxura—I 	has heri de.ia ad substituted as under :— 	 S  

;3V orJCrs 1'jl1 coma into f'ar c LC F' th:3 d:te o I,  iue of' 

this 1ettir na'nely uef 31 at Jan 95 	In other words, no reovery 

• 	will bz made on account of concession like free ration/free single acc 

omrnodatoñ tCe 	lrady vi1d by Defence Civilian as part. oP 4 Fil 

service Coricesions iro; 1 st ,pril 93 to 30th Jan 1 95, Similarly no 

payment On ebcOutlt of 5DA/3CA/CR(L) will also be made from Olst PrU' 

93 tO 30th Jfl 5 

Th 	ova cj:rjf'ic::ion is 	lr explanatory and there is no 

further c3mmnto to :.f'!'ar 0 . 

18 	That with oferenca to paragraph 4(5) of the application the 

re3ponJants beg to st.at that CUR's letter for recovery of arrears 

of 3CR (HL) paid to thc Defence Civilians employees for the period 

from 13 t p1pril 93 to 31st Jan '95 is in ordr as per Govt. of' India 

letter ouotsJ in o:a? above, 	Since the Defence Civilian ainpioveas 

of' this orqciisction ar in icoit or Field 5ervice Concessions, the 

request for rant of SC (RL) in addition to field service concession 

is not adinisible as per axisting orders. 

1.9 	That. with refa rence to parograph 5 of the application the 

respondents hove no comments. 

That with reFre'nce to parograph C or tho application bhr 

rasponants have n comiiants 	 . 	. 

Th5t with roFaranc to paragraph 9 of the application the 

respondents bg to state that the clarification received from Govt. 

of India., •ll.inistry of Defence letterNo, /37269/1C/PS-3(a)/1862/ : 

D(Fey/Sarfice) da ted 12th Sept 1 95(Annexure.-VIII) has categorically.: 

stated that both th concession are not adn;1sib1e concurrently 'afldh 

stay ciruar pa:ad by the 1on'b1e Tribunal inj' bo VCCtCd. 	: 

That u±Lh rfrance to peragrapH 10,11 and 12 of the applicetiofl V 

respondents have no commants 	. 

V . • 	 Contd....•. 



- 	 -•- 	 -. 	 -- -,---,. ,- 

23) 	Tht with the rië'nts 	leave of the Hon'ble 

Tribunal to file a4itinl written statement of occasion 

arises. 

VERIFICATION 

I t  Major M 1( Ar,ra, Garrison Enjineer, 859 En!ineer 

Works Section, c/o 95 APO do hereby declare that the statements 
ma'e in this written statement are true to my knwleige'áerlveJ 

from the records of the case. 	 -; 

-- 

I si'n this verification on. this the 	of February'1996  

at  

rNO  

Datt 

it 

mAjOR 

, 

H 

ii 
Garrison Engneet 
659 ENOR WKS SEC  
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Copy or S of I, 	 %jo,  
(Pay/SrvLcoe) d&od 31;Jn 95, 

DEFENCE CI VIU4NS 

1. 	1 Qrndirctocto rf'cr to Pare 13 oP Govt lottôr Jo' 
• .•• 

	

	37269/iG/PS 3(a)/b:Pey/Sorvic9e.dt 1.1.94ad to onvoy thQ 
oanction of the pioeidnt to the POiioing Plaid sarvico 

• I 

	

	COflCOSj0n to 0ocnce civiline in th3NOWly.dOfjfld Field 
ires & flqciifjed Field Araas a's dePinad in the abovo  
ntiOnecJ lôttot : 	• 

i) 0sPono oivjljn e'p1oyeas a8ving in the ni,jly dPLnd • 	 PiolJaro 	will contjnu. to be extondd tha concoscjop 
enumrted in. Rnn,çure 'C' to Govt lottoz No !t/02585/AC/ 
PS 3()/97 5/(PayfSorvjcos) dt 25 	n, 154 

civilians omploycos sorving in Newly DaPinod Field 4rone  
will ocrntinuo to be oxtandad ttv o0nc23jon9.onumerod 

- 

	

	in Ip;undi* 1 8' to Govt letter Noj AP 25762/AG/pS 3(8)! 1 46 S/2/D(Pey/3orujcoe) dt 2nd arch1968, .'• 

ij),In addition to above the Dafa'n cS civilian..ompjoyoc 
sorving in the mwlyO defloed Fioi.d Rraas and ôdLPiod 
field aroQs will.be antitlod to paymant of  Special 

• 	 : Compensatory (moteLocaijty) Aliownco and other 
• 

	

	 £3ilowancos as admissible to Darenco civilians as :PO tha existing inStrUCtjOns issued by this. iinistry fr om  tLm • • 	 • 	to,tima 	• 	• 	 • 	
• 	1 	 • 

20 • Th358ardorQ.tâll coma into Porca w,o,?, 1St April 1993.' 

3. 	ThIs issues with the coflcqrrance OP Finance 01v181on 
• 	this un vid their 00° tJo, 5(a)/85AG (1490 dt 09,01,195. 

• 	 YOur3.?ajthpulj 

• 	• • 	 • 	
• 	5d/ 	X Z X 

• 	 • 	( •KI Tlangn ) 	•; 
• 	Under Socretry to the CQvt of India, 

• 	
• 	 •: 	 • 	 - 

• 	 •- 	 • 

-- 	 • 	: 1.;.-. 	
••: 

• 	 • 	 I- 

I . • 	 • 	
•• 	.'• 	• 	• 	•• 

• 	 - 	 • 	 • 	 • 	 ••• 	• 

• 	 - 	 • 	 - 	 • 	 - 	
• 

• 	 • 	 -• 	 •• 	 • 	 • 	 - 	 • 	

4 
I 	 • 

- 	 •: 	 • 



Copy 

No. B/37269/AG/pS3(a)/1862/D(pay/services) 
Government of India 

* 	Ministry of Defence 
New Delhi, the 12th September 95, 

C 0 R R I G E N D U M 

The following amendrnnt is made to this MinistryS 
letter No. .B/37269/AG/PS°3(a)/165/D(Pay/ServiCeS) dated 
31,1,95, regarding ' Field Service Concessions to Defence 
Civilians serving .in the newly defind Field Areas :- 

Para 2 may be deleted and substituted as under 

orders will come into force w,e 0 f, the date 
of issue of this letter namely w,e,f, 31,1,95. In 
other words no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc, already availed of by Defence Civilians as part 
of Field Service Concessions from 1,493 to 31,1,95, 
Similarly, no payment on account of SDA/SCA/SCA( Rr.) 
will also be made from 1,4,93 to 30,1,95 11 0  

2. 	This corrigendum issued with the concurrence of the 
Finance Division/AG of this Ministry vide their I.D. 

No, 1033pA dated 11995 

Sd/-x x x x x 
( L T Thuanga ) 

Under Secretary to the Govt. of India 

To 
The Chief of the Army Staff 
New Delhi 	 . 



a 

— 	 - 	 r 

• 1/- 

Copy of ovt of IndIa, .OD lettot :o. L/3726/t/P;3a)/730f 
D(Payflerviccs) thted 17 ftprt1'. 

ri.Lo 	-:vci co:-JcisZ 

Tho following amendments is rado to this t.'inistry.'s letter 
a, 3/3776/AG/PS 	)/Pay/ ervices) dtod 31 Jan'c,regarding 

Field ervtce Concessions to Uofenco .tvilian 	ervLh'J in the 
newly deftnud Field Areas S - 

to 

 

ho Defence Civilian amploycos serving in the ncly 
delned modtfiod Field area!,wtil continue to ba entitled 
to the special (. oponsatoryeLnote Localtty)AllOWaflCe* and 
otier *llowance as adguissible to defence Civilans,aS 
Nkthextxy hithertofore,undar extstlig instructtuns 
tssucd by this Linistry from ttao to time. However,tfl 
espoct of )efen civilians enplayeos in the newly 

defined Field Aroas,pecti Cotnpansatory(Remote Locality) 
Allowaico nd other ai.lovancos are not concurrently adrisstble 
a1onviith Fluid ervico •.;oncestonG. 

This Lozrlondun isuos ttth the ccncurrence of the 
:jnance DivisionJt$ of this Ministry vide their L.D. 'Jo. 
38/PA dated 05 April'950 

£d/-.xxxxxx xxx 
( L T Tlunça) 

Under Secretary to the Jovt of India 
t. Tele : 3012739) 

k 
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IGO 2 	'iircttd to emuny th& Snctj1 of th 	 the 
¶:' 	

C4 or 	t?i.W arkLQtj oae1tm a  'a gi 	M the tiLJ.cis.ng  ' 	. 	t•'ho to 'L'y p:carn1 (a.niaj,ç iixay pose, 	 $) ij : 
, 	• VJyi 	44nD fl Ch 	 : 	• • 	 . 

' 	

.4• 	
2 . • Th 	 in 1Ji1kknn uxurn •' t13 tttà lottrb. I 	 • 	k 	 to i:my pir 	a? 	 utLLte d oea • 	 tJ1 in th itta 	 •• to 

I 	 tO 	Otbd.( tO CtSItO frmtt7)Mtta ,, 	j j, 	• ' 	T 	cto & 	
It 	•4. 

	

HfRULini UftJccxo 'Id Rncorti of ric.. ' 	Iith ujs ç 	caei e e.Uiuie f*t the tIt ths thG$i 0 U*UL4I1$4jj also b 

• 	.••.\ 	 •. 	• 	• 	• 	 • 	 •?• 
1A bff01 	)flMInh1.ijpith will fot b 

cp1t
jlldnj Matu Or autiuij0 tho acne0*61unal •rom, wiu.b. tunatj j • 	

I 	 cctUlUn3 	 kc in p, ttjgrs tø 'jj ptpo. , •Pcotctit, of riiy 0CM. mndicc tScjl.itj.ti for f'kjjj of C?i*'' an • 	of 	Thf 0  • 	• 	 • 	 • 	• • 	
tI i 	 • 	I 	 •: 	• 

• 	 Jcoz, .CQo md Uro  who  have bUt ai1rvvt to ro-.*in fi:Uy rX:fl in  thg • 	).OQ 4tJ (tt.tcn U 	o isia. Of  thø$ccwfJWGwill flOb3a wItitY.w 
•. 	Cs4.fl UtJCh OCCiOdjtn, °°W tJflf4Jbuo to rStn$.J, ths a atudatJp, 'mt.Ul I 	 • nsri  

actm in th,, of tiazo 'luty oti is *'4io ,aj1t1a • 	
T ( thu 	'wy b 	Qj tO Q 	aaj.octacl pia ptnei.d4noo •f bt4 of • 	• cod 7 of iknnc*tro ,Ie'$ JAGplicI.b1. 	• 	•••: 

•  
•n, 	m r. 	 In 	

• 

• 	i4 f:n 3-t(U 	1cc 11y 	uitc-d) .  Oarving in the ora 	'in1 in unjto "nd amoticn o W  tM an crutts pounnei iLvO bii 6,11ailp 
tonicn tnco 	4 1Lb 	will LKI £%IUt1d So the WcçOGr,p 

• • 	 .A (?flflWO 	tO tliiG l*ttø'. 	I 	•. •: 	• 	.1 • 	
•: 1nd 	OcJl .eJngio frcrn GAAc/fUld units nc 	ji,o,msi 

• • hi (ru zt4actica for p purpuDev to unita ce r=nazime I  •WUXtj cctit1r 	tti 	4c13Gt(1S 	 0t Sri $P 	 for  • 	i.t;;.u•e i 3  iaø thi to 	k•, Itf u* rtac 	is 

	

r roL'a the GflCi6Z1 	a*miszatj 	ir a*, 	 10 
• 	(4IU2J.1i ej b tfliSiblo in ecit*itlon. Is Ch T4.I' 	 Lcbi. • 	

th 	cUa 	 • 	 - 	• 	•  

V. 	orclor cupormoti'VIDpr 	iris cintotnaG irbMj  - 	•• 	'I .,  4,'V 	t. 	jj.0 	• 	• 	 %• 	• 	: 'I 	• 	• •P I 	 17 	, 	 F 	 t I 114 • 	' 1. 	
iC4tt1 t 	dtt' 	iii iø d4Jf'. 

I •., 	t 	 dt*oøW 	
'\ 	w'::'; 

I 	 uo. 922b?/ 	3(e)afti (Pey/4anrvieoo) ditod 1g11h 	 / • 	• 	i 	iczJ/ct cnod by,. r • rj 2iS7/i G4'S3( a 	(P syJw b) 
• 	• • 	1p 	flqC Corr to g. 9974 	3(°)/12.u5A(Pa1/iztwicn) dttd 

•t Oct 630 	 • • ..• • 	•• • 	) 	Fo. 6459/ 	t(o 	,6(peyj44) at 1( J4 • 	
• 	

4: I 	
.in9 	CP 	 ••_•iI'1• 

(d) fin. 	1/OY 4 (C 	)/4(Civ1) dutuO 11 
t..io to titni. 	 • 	 -• 	 • • .1/. 	 • 	'I 	• 

• • 	t 	 dzrc il bc in cur, for t* pariod of bO ys*ra 	 ty 
/ 	• 	I 	 • 	• 	• 

Luluo ,a tiith t 	c*currnae 	 (eQ vLd. 	• .• 
I.). 	 •. 	

tttD Ott •  • 	•. 	? zdi. 	:' 	• 	• 	• 

	

• 	• 	• 	• 	• 	• 	• 	• 	• 	I 	V 	•• 	• 	 ••• 
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,. . (Io::y 	bvt of Xni!tG Mtn of 	,etjcr 	4/025e4/tid/H13 	:. 
()1C1/(?a/flrvicea) dated 25 Jan 64, 	 . 

. 	 I 	
• 

aFrL:: 	 . 	:'• 	.: 
T'rTTTV Tln  

I 
NO 	 w 	 w 	

1 

() 	Pive rirtion ç,n aa1e5 ap9l.joable to t'on,ato.nto okkteA,E' 
02' !L Tbeøo e 'the case.ory be qnd UeL 	 l 	 1b 

lteq leiited/livased camn ad ecneo-ted verilee toextOnt.feb1t).. 

(o) 	Pree 1ohtig of ra1niurn eouenttc1 DOGIC 6f £rfpO2'8iD1C1 	: 
• 	If the Coxva CrvnIcr AO in AIr Thro Oomnand 00 jc1ei th, 	. • 

ivimo of CuoIi 'riloftj ing for oacnttl. for CP rcnono  
• 	. 	.• 

• (d) 	Prw ,  itemitaroe of ft1y aUotr.nto,  

(e) 	Pros roCdc"-I. tatrit and hoepi1 txatzrtt,  

(1 1bvndjjrjuYj,  or faniiIy  pensior or graiity  tmder O$er 
)ONIfl CSP o try Inctntiort 157/57 AN 20/5 as VV3 oaee 

be for Zsorpeiloation under the woisn eozenr3ttoflp GO,V- 
Wiere aDp1IcJai1e. 	 • 	: 	•:.•.l 

toee1ottos per individual,,per 

1ritme vitttn Xncic thttc of ttoy 
eoqtl óre'o free of eoaussLonc uto the zimhumv1o'. 	1. 
1.10 	O/' DIT per indivt 	 •• 	•• 	I•j 	• ... . 

• 	t 

- (j) 	!tetenton finzUy aeon allotted by C't, at 4J  ø).d chity 
on acxLt or no ma). rent, If the aen retair La 

reu1.c to be eervtee, lhe f1ien ray bO ohttted 	• . •I' 	. 
a1te'nttve aaoD thcthe I3orv1ce, the far4.itoe irtty bo øbtfted 	H . 

- .j• a1;bz'nattvtT. hutber aproprito or inferior to te 'itabw cf 	•. 
•' 'the 5.nctLvt 	eo eo m3 d 	 .4 

I 	
W 	1 

floke s.4,De a rness aUowanoco will continue to .  be CA4ootble 
Lit full.' 	• 	 • 	•.. • • 	w 	' 	.' 	. 	• 	 ''•• 	N. - 	.•, 	 , •.' 

Z, 
 

The 0oW1 icton TYt.(J) cbovo in op1toebte bi1y 
in rt-coet o aonn held by the Min ot Deg Owerets 
ortcra will fbUow in r/o of bclO3lgtflg to 1!tT 	. - 
of IIIOR. 	: 

I 	 I 	14, 

	

-• 	 •• 	•. 	It. .....................................• 	•• ' 	•1 
• 	

- 	 •;-• 

x x z x 	
4 

• 	 (i Ai iom ) 	 • • " 	. t 	V ' 
Major 	 •4 c •  
'Oarrieon WineeT 	 ' 	• 

— — 
I- 	• 	I • •. 	I 	• 	• 

• 	I 	..i 	t(....,. ' 	. • -• 	 .. 	• 	• r • 	. 	.'.•'..- 	, 	:'s. 'I 	I 
• 	 . 	•'..-• 	. . 	. 



- ? 	 -- -. 

Copy of Secret letter No A/25761/AG/PS3(b)/1465/2/D(pay/Services) 
catcd 2.3.68 from 222 Govt of India Min of Def,.ew Delhi. p 

1'Sub : Field Se -vice Concessions to A 
Civilians in Operational Areas 

• I am directed to fefer to this Min letter No A/02584/AG/PS3(a)/ 97-S/D(Pay/Servjces) dt the 25th January, 1964 as extended and Army 
Instruction 7/S/48 as amended from time to time and to say that the 
re'siderit Is pleased to sanction the following modification with 

effect from the dates shown :- 

• (a) The rates of special cornpensatiry allowances will be 
revised as under with effect from the 1st Mar, 1968 :- 

Hony Conjssjoned officers 	 30.00 
JCOS 	 250O 
}Iav 	 18,00 
Nk 	 15.00 
OR 	 13.00 
NCS (E) 	 10.00 

(b) Field ServIce Concessions will cease to be admissibLe to 
I officers & personnel (including civilians paid cU from Defence Services Estimates) serving In Municipal & Cantonment areas of :- 

I 	 SRINAGAR, JAIJ, UDHAruR and Darjeeling with effect 
from the 1st March 1968 

(ii) Siliguri & Bagdogra with effect from 1st Ilarch 1968. 

(a) Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied 0  

Concessions listed In Appx 'A to this letter to service 
officers and personnel and those in Appendic is ,  to civilians paid from Defence Services Estimates, 

Special ad-hoc allowance of RSe 70/pn to married 
service off icersfö?ced to live singly due to non-availability 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period. 

The concessions listed in Aprx 'A' and the special 
ad-hoc allowance referred to at (ii) above will be 
withdfawn when married accommodation is available to the 
extent of 500/., 

rPersonnel And Defence 

2, Field Service Concessions 
be reviewed every two years *  

for all the other areas would 

3 	This letter issues with concurrence of the Min of Fin 
(Defence) vide their U.00 'No 279-S/PA of 1968 



$ 

/cOPY/ 

Appendix 'B' to Ministry of 
Defence letter No A/25761/AG/ 
PS 3 (b)/1 46..S/2/D(pay/Seje) 

Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Ernployed in lieu of 
Combatants And NCS(E) (BOTH POSTED) AND LOCALLY RECRUITED), 

Free remittance of family allotments 0  
2 postage free forces letters per individual per week 
Remittance within INDIAN limits of money orders and 

indian postal orders free of commission upto the maximum 
va1u of Rso 30/- per month per individual 0  

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent, If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned 0  

Note 

Note: 	2. 

Dearness aliowanges will continue to be 
admissible in full0 

The concession in (d) above is applicable only In 
respect of accomodation held by the Ministry of 
Defence, Separate orders will follow in respect of 
accommodation belong to the Ministry of works 
housing and supply, 
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or India, 1Un of Dance lottot i /9 /iy/orvjces) t 13 Jan 94.,  0t14 . C 
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djrcct^cj to aay that tg. 4th Cent 
in pr3.98 of thuri rapot ha'a reCcnrten&d that tizo cXi):ti 	CI 1 it1Or1 o 	 , ' 
flozvicc5 

	

	
ibj 11 0 odT C to itrn'eci 

een rcvi ki cyrrjC:ed to 	 ! : riv4.y the 0;4rcti0n of the rcaidt to 
thO 011Qt4rg 	cL1 ,tpq 	ççj 	 jj 	jf33 tPi a- 	

j . t3 kD Ci Ci;EtJ'* 	 j ) 	 j 	£oti ibC' • 	 , 

. 	
GA bLeL% 2.1 	

c,.Are'sz,fl 	
1cj Areaa are .4 	

ç1, ffjdj and Ircproç 	
jc j Th 	 I&42FL il cx& ii 	 hc} .210 The. 	ftr, ii'.s.t 1. 	.j 	

a FJa 	C J 	( .dJfjjd 	]id 	 Li.tbos 	 (Li bt. -•  JO i'tj.______ 
• 	2.2 	 forc assifYing On 	 ie1(jI 	
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at)c1 Idfjd 	dAr 	 Sa 	

jp 	\:1i11r4t 	• : 

	

C. _cro 	
ter€J f - c S1U for oportjoia1 ret r1ntf and where ictrnjn-jr hoat.jljue3 and 

i 	
aoc1utor4j.o lliQ 	(çfp 	

• 	p xjtc Troo 	n ucIi rin 	Xazt&cr or rc'acoi 	 // 
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/ 	 . S 	 oper ton conicLtation& a1on 	thzry)ot 11vng 
crztopiient.. 	 S 	
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Ir 

odi1 d i'ield 	 :0dific1 fi].i arsa 	,ther troo)s are dep1oyd i r cuppc 	oi cc.ajt. 	 .n 	• •IV an operatiorn1 sup:)crt role, Dcgrc o1 oIcratiiirq0"\ ••.. 1j sholitly 1o;ir that that in field Area 
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1 3urvu111atct. coit1uuj. 	• 
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 2.3 	The deti1s of iieily cIcf!ncd f1-J rwi8.ind =difieci fji,]. 

S area S are coritined 1j  
: 	 .. •.I 	

•:- 	 • 	 • 	
.-S. 

I • 	-. S 	• 	• 	' • J •_.•__: :..-.--- ;r• 
2.4 	

fLQld nrca z will. 
ho notif1ec by thu Grzit,dit oE ILdia frot; tinie to t4110. 	$ 
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?.L11c:h9 LYt.Q(1 1 pVry 'thrt.a yerir, 	tvjo- 
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' 	 .5 	 .-. 	. 	
- c'4 	•5 Corcsjons - Mmctry t11o;iino ap ,PerL3irnt? . jjj___. 

Fi1d Areas uii ModTfic1 	 ie 	 t.ctj 
çjrnt of CO.Ttpensatorv 'io1d 2re 4\Uotmnco nd oontory--
Modificia Field Area dh1lowance rPect1ve1fr. 

3.2 'ilia rates 	the allciwanca3 are çivcn be ow I 

	

-- 	V• 

I 	 ••" 	'L 	Of 	.rt1Uatory 	ltt 	f' Co?nttoyf no 	 ri1d J.io h11cZ.,tar4C 	t - - - - 

.1 	- -. - - 	. - - - 	-i•b-. j)IlV 

Lt Co]. & a obve 	 975• 	
4 

.. A g 	Li • 	 •ç 	. •- 	 I.' 
714 

2 3 )LtCc1 (T3) & ijor 	895 	 --. 	 350 	 V 
Ciipatic 	 820 
2 Lt/Lt 	 730- 	 300 

L $ co includinçj II ny, 	650 	 .' 225 
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3(a)/90/(ay/Sorvjce 	dt 13 7an 
L1frfo 	rpj) 

HXG1f / 	?:flE 	'JCQti-1L\t, CLflIATE' JREA 	-  • 	• 	•' 	 - 	 - - — - 	 -- 	 -_,__t - 	-- 	 - 	 ------ 

	

• 1.ry. 	iv3r'. 	 •:, 
. 	J':L 	o 	Lcit, 

1xea along the fol1orirzg line and  
boyond 	 JTT 	 ' 

y., 	r'•. 	 • 	, 	 • 

C&o Are LIna fll1cth crms s inU ILZI 218') SOM11 along nullab 
to WJ*b .UT1C LN 1&? 	U'J311 	 i)AR 
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to 	i-.fl:.0 	( 	944375) 
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(tJ 	2'07) 	c;uciu 	(x 4592) 	uoJ 	(7;79) 
YuLL. 	(ia; 3199) 	cHo.i 	(;n 	943) 	1'tu 	(N 	0125) 

cit 5 ,1 90 	( 	1403) 	 R( 	4(36) 

a• 	Icrth :at of the line rurindng from 
t7sy 	(;3 96) — pIrt 10140 	(1.2 17) 	paint 1045 	(LT 38) 

Ojflt 910 	(L 	8)— 	i1 	Junct.on — 	(1.2 5373), 	7b 	t.'.1k.11 (LT 
(3751) poirt (L: 64). 
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: 	NO. 20014/4/86-E.W 
Govt bf India, 

* Ministry of Finance 
Deptt of Expenditure 

 

N7 

New Delhi the 23rd Sept'86 

OFFICER tIE MORANDtJN 

Subjet : Grant of Special Cornp (Remote Locality) Allowance of 
Central Govt ernplotees posted in Arunaicha]. Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp( Remote 
locality) Allowance to Central Govt Employees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/IC/86-dated the 13 Sp 86 0  
&anction of the president is hereby conveyed, insupersion of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Govt Enployees posted 
in Arunaichal Pradesh at the following revised rates :- 

Sri 	Area 	Rates of Special it Cornp Allowance per month (Rs) No 	 Sasic Pay Basic pay 	.1 - 

below 	of Rs.950/- 
oaS.0 	Basic Basic pay 

Rs. 950/- above but Rs. 1500/° 
below 1500/-above 	

2000/- and above 
below RS0and 
2000'- above 

but 
below 

 -- - - - - --- ---------------------- _ 222L- ........... 
10 Diffrzxz-jcult 	150/- 	250/- 	350/.. 	500/ 	660/- 

area of 
Arunaichal 
Pradesh 

2 0 , Through out 	125/- 	200/ 	275/ 	400/- 	525/- 
Arunaicha]. 
Pradesh except 

_ifcl areas0...  - - - 

2. These areas take effect from 11086 for the period from 1.1.86 
to 20.986, the above allowances will be drawn at the existing rates 
çrni tje matopnal pay in the pre-revise scale 0  

3 0  Pay means pay in the revised muscales of pay introduced under the 
ccs (RP) Rules 1986j In the case of those who retai&ed the exist 
scale of pay, it will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
darness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1.1086 The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
t him. The prtectiDn wil M=dx continues till the emp1 in-
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd 0 , . 2/- 



(copt 

Note :.Pay means pay as pay as defined under FR0 

4, The Central Govt employees in respect of Special Compensatory 
allowance & under there order will not be entitled to composite 
Hill compensatory allowance in addition, However where tie Hill Compe 
nstory Allowance of any other compensatory allowance admissible is 
more beneficial the same may be allowed in lieu of the Speical 
Compensatory allowance. 

5. The Special Compensatoru allowance will be qx regulated during 
leave joining N time and suspension in the same manner as City 
Compensatory allowance under this Ministry's Office Memorandum No, 
2,((87)-E-II (B)/64 dated the 27 th November 1965 as amended from 
time to time, 

6, These arears'will apply to civilians employees of the Central 
Govt belonging to Group B, C and D only0 These orders will also 
apply to the B,C and D civilians employees paid from the Defence 
Service Estimates. In regard to Armed Forces personnel and Railway 
Employees the sparate orders will be issued by the Ministry of 
Defence and Deptt of Rail'ays respectively 0  

7. In their application to the staff of India Audit and Account 
Deptt these orders issue in consultation with Controller & 
Auditor General of India0 

S. Hindi version of the, order is attached. 

Sd/-x.x-x-xx-x 
( RVerma) 

Joint Secy to the Govt of India 

T 	C 

( PT Peetharnner 
Lt 
For Garrison Engineer 
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=x xx xx xx 
'Undel! -corotry to the Govt 0- Ixicja 

i' 

(D. V. S. Ryudu) 
AE B/R 
AGE f) 
For G3rrison EngiOcef  

I 
I. 


